Insurance
(Amdt.) Bill
Mr. Speaker: The question is:

“That the amendments made by
Rajya Sabha in the Bill be agreed
to

The motion was adopted.

So07

11.55 hrs.
INSURANCE (AMENDMENT) BILL

The Deputy Minister in the Minis-
try ol Finance (Shri Rameshwar
Bahu): Sir, 1 rise to move:

“That the Bil] fu-ther to amend
the Insurince Act, 1938, be taken
into consideration.”

Since the Bill is g brief one, con-
taining three clauses only, I would
be equally brief,

As will bg seen from the Statement
of Objecty; and Reasons, this Bill has
only a limited purpose.

In termg of sub-section (8) of
seclion 3 of the Insurance Act, 1038,
it is mandatory on the part of the
Controlley of Insurance to grant a
Certificate of Regist-ation to an appli-
eant {f the formal requirements re-
garding registration under the Act
have been complled with. The Act
doeg not require, and in facy does not
permit, the Controller, before regls-
tering an applicant, to satisfy him-
self ahout hi: fimancial con?ition and
general character of the management.

If the number of insurers operating
n the market is mo-e than what the
business can support, it is like'y to
lead to undesirable practices and a
consequent deterioration in the stahi-
lity of the unity and in the service
to the policyholders. The Bill, there-
fore, requires the Controller of Insu-
rance to consider before registering
any app'icant whether there js room
Or necessity for an addition to the
oumber, Such consideration is neces-
sary in order to avoid congestion in
thiy line of business which can only
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result in unhealthy compeltion or

losses.

Shri Hari Vishnu Kamath: Sir, is
he going to read a long spuech?

Mr. Speaker: He hag said that It 1s
a brief one,

Shri D, € Sharma (Gurdaspur):
Sir, thig is his maiden speech. Why
is the hon. Member interrupting him?

Shri Rameshwar Sahu: 1 am golng
1o be brief. ‘This Bill is to ¢'othe the
Controller with the necessary stotu-
torv guthority. Provision is also
made for an poneal to the Govern-
ment from the Controlle 's re usal
to register by the aggricved party.

the Insurance
1965, be taken

Sir, T move that
{Amendment) Bill,
into consideration.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Tnsurance Act, 1938, be taken
into consideration.”

Shri Alvarey (Panjim): Sir. permit
me to congratulate the Denuty Minis-
ter of Finanrce on his first sponsor-
ship of a legislation in this House. 1f
for nothine e'se than the Bil' ia had
in law. T have to opnose thie BIll
Under the Indivn Tnsurance (Amend-
ment) Art, the Government had un-
authorizrdly been appronriating 5 oer
cent. of the surnlus a“ter the actusrial
renn~t se government revenue, This
appropriation, which weat unnuthori-
srd. hat heen ~trurk damn by the
Supreme Court and the Covernment
have now come with p Bill ta permit
§ ner cont surnlus to be anpronriated
to Government ss revenus hug with
retrosnective efect Tt won'd  have
been vesy legitimate far Government
to ttv tn arek & form of revenues ‘rom
tha irn'nize- of the Life Invirance
Carnoratinn |n ordar tn huttress un ity
revanuee du-ing a nerind ~¢ financial
rritie. Wa have heen ackine that all
tha muklis cantor  enrnoratione we
have, Industria’ or finascial shou'd
be sble to make a fair return to
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government  in order that Govern-
ment should have a means of income
from the profitability of these con-
cerns. But, Sir, it is one thing to
provide for revenue ang another thing
to app opriate revenue when it is un-
authorised.

Shrl Havi Vishna Kamath (Hoshan-
gabui): Mis-appropriate

Shri Alvarcn: The Supreme Court
hag very rightly declared that  what
the Covernment  anproprinted was
unanthorised, and this Bi'l comes to
Tepatise something that wag illegal.

Now, Sir. it is bad in law and, ns
1 saidd. it wonld br quite proner if the
Bil! be mmle aosnlicahle  from  fo-
mor=aw o that the provision wi'] be
for nrospeelive appropriation of re-
weane DBut to seel to make it re-
trosmeetively ‘egal, T think., would be
wreny® Therefare, from {hi= point of
view I onnose the Bill

12 hrs,

Than, there i=  anather provision
which will probably escane if it is
not minulely analysed. First of 21l 1
wou'd like to know the amount that
Gove nment have allotted to it
own fund in the In<t three or four
evaluationg on this 5 per cent appro-
priation, for then we could rome to
%know whay is the prospect or what is
wor hwhilg for Government—io per-
mit all the 100 per cent of the pctun-
ria] surnlus to go down in the form
of dividend or bonus to the po'icy-
holders or whether the § ner ecent is
an amouny sizeable enough for Gov-
ernment to anpropriate. TIf it is small,
1 think, there wi'l be no justification
for thig rnpropriation of the revenue;
but if it is sizeable, therr may be
But before we give our consent we
should like to know the quantum.

In the gecond amendment to seetion
28A, the additiona] clause, there is a
need for an explanation. It -ays that
if in any financial year profits acerue
from business other than life insu-

s
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Shri D. C, Sharma (Gurdaspur):
About which Bill are you talking?

Shrl Alvares: The Insurance Bill
What have you got in your hand?
1 would Jike to know whether Gov-
ernment ig practising a sort of schizo=
phrenia in this Bill. Does it divide
the profits on the actus) policy in one
compartment and profit from the in-
vostment in another  compartment?

Shri Rameshwar Sahu: May I say a
word? The hon. Member is probably
referring the LIC (Amendmenty Bill
which is not under the consideration
of the House. This Bill econcerns
with amendments of the Insurance
Act, 1838

Shri Alvares: Life Insurance Cor-
poration Bill.

Mr. Speaker: In:ur:nee is common
to hoth: but the=e i. life in o »kile
there is no life in the uw'her

Shri Alvar:«: TFut  he said “yos®
when there was a doubt raised by
ong hon. Member,

Mr. Speaker: Preobably, life was
not in a livelv mood at that time.
Now, will he go on without life?

Shri Alvares: No, Sir.

Mr. Speaker: Shall we consider
what has gone gn the record as a part
of the speech? '

Shri Alvares: No; it can be expung-

Shri Warlor (Trichur):
have no objection to having an
amendment like this. But the whole
question starts again with the ques-
tion of nationalisation of general in-
surance, Some time back, 1 remem-
ber, the then Deputy Finance Minis-
ter sald that this question had been
engaging the attention of Government
and that Gover t was id
ing it and would arrive at a decision
verv soon. But nothing has happened;
meanwhile by some such small
amendments the Government thinks

Sir, I
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that the disease that has already is also improving. There is wvast

eaten the vitals of the general insu-  scope for general insurance even

rance business in this land, can be
cured. That cannot be done. It can
be done only by a major operation
and the Government actually has
started, in principle, to have that
operation. But why is the Govern-
ment fighting shy of taking proper
action at the proper time before it
is too late? That is the whole ques-
tion.

1f we go deeper into this, I think,
this is the most appropriate oppor-
tunity, before the Fourth Plan is
finalised which is on the anvil, for
seeking resources and seeing where-
from the Government can get it
We thought, when the LIC entered
the general insurance fleld, that
there would be a proper balancing
or adjustment of the resources bet-
ween the private sector and the
public sector. This did not happen.
It could have happened if the LIC

had done it properly. That was not
done, Tt was done in a haphazard
way, very hesitantly. The Govern-

ment is fighting shy of touching the
private sector in that respect also.

May 1 ask the Finance  Minister
why, when the Government itself is
having 75 per cent of the general in-
surance in the fire department, that
Government business is given to four
major companies in India and why
shou!d not the Government take at
least that in its own hands? Why
should the Government give it to
private companies? When the Gov-
ernment gives that 1o privale com-
panies, the Government pavs the
premium and finally these very com-
panies have a portion of this pre-
mium collected in Government se-
curities for which the Government
again pays interest. So, why should
this double contribution be made to
private business like this? [ do not
understand this.

Alrcadv there js a trend of mono-
poly in general insurance. Year by

now, but actually the number of
companies has decreased and not
increased.

Then, there is the question of the
cut=throat competition in rebates. It
is amazing that because of this
competition in rebate not only the
small companies, the small insurers,
are going down but also the em-
ployees in Indian insurance compa-
nies, specially the lowest paid, come
back in the foreign insurance com-
panies. They are to suffer. The en-
tire burden of the losses of their
own mischievous act is placed on
the shoulders of the employees so
that their profits and profitability
will not be affected. We find from
statistics that general insurance s
only seeing to more and more im-
provement in profits and profitability.
From a very low fijgure of Rs 30
lakhs or Rs. 40 lakhs, now it has
come to about Rs 3 crores in the last
one year. When the Times analysed
the statistins of about 24 companies,
it found that there was a vast scope
even now to improve general insu-
rance business in India.

There is another point also to be
mentioned in this regard. Even now
the foreign owned companieg are mak-
ing more profits and are having more
business becausec we have a wide
field of oceanic trafic carrying our
cargo outside and their cargo inside.
Since. compared to the shipping
position of foreign countries our ship-
ping position is much lower, insurance
business specially marine insurance is
taken much more by these foreign
companies and India is not getting
ite due ghare in that.

So. taking into consideration all
these aspects of the question, T
think, Government cannot evade this
question of nationalisation of gene-
ral insurance. This is the appro-
priate time that Government ghould
Bive due consideration to this aspect

year the number of com, i is
decreasing and not increasing even
though the rconom. iz developing
and the scope of general insurance
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stead of trying to mend the evils
in this insurance business which is
left entirely to the private sector
more or less although the Govern-
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ment has a few controls there and
there. In the larger interests of the
nation, in the interest of its own em-
ployees and in the interest of the
insuring public, 1 think, the Govern-
ment must take a final decision now
at the appropriate time and take
over this business also and add to
the LIC. This is my suggestion. I
have no opposition to this Bill as
such.

Shri D, C. Sharma: Mr. Speaker,
Sir, | congratulate the hon. Deputy
Minister for the very eloquent speech
that he made while introducing this
Bill. I think, if he goes on repeat-
ing his performances like this, he
has g very bright future in  this
country so far as the Treasury Ben-
ches are concerned. 1 give him my
hearty congratulations.

The first point that I want to make
is that I cannot understand the policy
of the Government. It js the half-
hearted policy of the Government.
When | see that the Government has
nationalised life insurance and mot
nationalised general insurance, I am
reminded of a proverb which I read
when 1 was a student at school: It
is the case of swallowing an elephant
and straining at a gnat. They have
nationalised life insurance which is
a mammoth piece of work and, |
think. on the whole they are doing
well in that. But I do not under-
stand why they have not taken gene-
ra] insurance. 1 think insurance
should be looked upon in this coun-
try as one unified, integrated busi-
ness and there should be one con-
trolling authority for it, nmot  that
1/8th should be controlled by one
authority gnd 1/8th should be con-
trolled by some other persons. 1
believe that the Government has
taken too long for nationalising
general insurance and the sooner it
does, the better it is.

1 ask myself the guestion: What
is genera] insurance? " Life insurance
ir for me and for the Members of
this House and for the masses and
when you come to general insurance,

Insurance (Amdt.) soi4
Bill

you think in terms of big buildings,
you think in terms of cargo and you
think in terms of other things which
are the property of the nation or the
property of g gentleman. I  am
very glad to hear that the message
of life insurance is being taken to
the rural people also—I read the
statement of the Chairman of the
Life Insurance Corporation the other
day—and if you are going to do that,
I do not understand why this Par-
liament House or the Reserve Bank
building or the Rail Bhavan or the
Krishi Bhavan should not be insured
by us. They belong to us; they be-
long to the nation; they belong to
the country and for their protection,
we look to some foreign company or
some indigenous company. I think
this kind of anomaly can be seen in
the thinking of the Indian Govern-
ment only. No other Government
will be guilty of this kind of thing.

Just now, my hon. friend said that
75 per cenl of the insured money
comes from the Government. Why
is it that the Government is putting
that money into the pockets of some-
body else? I do not know what
kind of economics it is. Economics
means to keep the money into your
own pocket or if you give money
to somebody else, you give it to him

for some consideration. But the 75
per cent of the money, as my hon.
friend said—he is the master of

statisties: 1 take my statistics from
him—is going to the pockets of these
persons who  are responsible for
general insurance.

Sir, some days back, a deputa-
tion of insurance workers came to
see me. 1 asked them, *“Where do
vou work? Are you the workers of
the Life Insurance Corporation?”
They said, “No, Sir". 1 asked then,
‘Where are you working then?”.
They said, “We are working in gene-
ral insurance firld”. They gave me
a memorandum—I am sorry I have
not brought their memorandum—
which, of course, the Finance Minls-
try must have had it and they must
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have put it in cold storage. I can growth of bogus companies; there
see that, should be no growth of companies
which cannot pay their liabilities;

Shri Rameshwar Sahu: They can  there should be no growth of such
send it to us. , | vcompanies as cannot meet the de-
i D. C. Sharma: They gwe [, %R i made oo O
me their memorandum and in  that ; oo ype non. Deputy Minister:

memorandum, we were told the story
of discrimination; we were told the
story of some pending promolions,
we were told the story of  unre-
munerative jobs and we were told
the story of work which is not justly
paid. In the interest of our natio-
nals who are working in the general
insurance, in the interest of the

t, in the interest of unified
control, we must take general in-
surance. We are always asking for
money for the Third Plan, the
Fourth Plan or the Fifth Plan and
we go to this country or to that
country 1o get the money. But when
we can get the money in our own
country, we are shy of getting it
Why can't we mgop up the profits of
these gencral insurance companies
for our own good, for the good of
the Fourth Plan or the Fifth Plan?
The hon. Deputy Minister who is so
intelligent. who is so far-sighted
and who is going to be so sym-
pathetic, should try to  have
this general insurance. If he can
get that thing done, he will live in
the history of India and his name
will go down in the annals of India.
If he does not do that, [ think, he
will be like any other Deputy Minis-
ter. So many Depuly Ministers
come and go; so many Ministers
come and go—nobody bothers about
them. But if the general Insurance
is nationalised by him, I think, the
hon. Deputy Minister will become
one of the immortals in the insurance
world.

An hon. Member:
do?

Shri D, C, Sharma: T now come
to the Bill. The Bill is very harm-
less. What does the Bill say? It
says that there should be no mush-
room growih of general insurance
companics; there shounld be no

What can  he

Have we been giving a licence Lo
the general insurance companies o
do general insurance without proper
capital, without proper accounting
and without proper capital for meet-
ing the demands of the insurers? 1t
we have been doing that, we have
been guilty of n nationa] crime, if
not of nationals......

An hon. Member: Not correct.

Shri D. C. Sharma: Nothing is
correct. 1 know in your  world
everything is very good. My mis-
fortune is that I do not live in your

world. 1 live in the world of the
poor; vou live in the world of the
rich. ...

Mr  Speaker: Order, order,

Shrl D. C. Sharma: Sir, I was

submitling that so far as the provi-
sions of this Bill are concerned, they
are very good. But what has made

the Governmenl tp bring forward
these provisions now? Why should
evil? Why

they try to mend the
should they not nip the evil in the
bud? And the evil can be nipped
in the bud only if you nationalise
general insurance. That is the need,
the crying need, of the day. That
is the demand brought forward by
our Fourth Plan, the Fifth Plan, the
Sixth Plan and so on. I think if
the Government does not du it, they
will be falling in their duty.

Shri K. L. More (Hutakanangle):
Mr. Speaker, Sir, as the Speaker who
preceded me pointed out, there is no

urgency to  introduce  this Bill.
Secondly, the hon. Deputy Minister
has not cited any instance or case

where the insurers have acted ad-
versely to the interest of the policy-
holders. On the contrary, if we
look to the Hindustan Yesr Book
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of 1963, we wil] find that there s
admirable progress in general insu-
rance. My third submission is that
the report shows that there were
cancellations of only three compa-
nies. Even these cancellations were
due to the fact that the insurers did
not get their renewal of registration.

so17

With regard to the power now
given to the Controller, it s very

vague and has not been properly de-
fined.

Under these circumstances, I feel
that it jg very hard to congratulate

the Depuly Minister on this. I
oppose the Bill.
Shri Himatsingka (Godda): 1

support the provisions of the Bill as
introduced in the House and I feel
that the remarks made by the hon.
Member, Shri D, C. Sharma, are be-
side the point. He forgets that, un-
der the Insurance Act, any body or
any company doing insurance busi-
ness for a particular time is required
to deposit certain amounts as provi-
ded in the Act itself. Therefore, there
is no question of any insurance
company being allowed to do busi-
ness without proper deposits being
R’nade. as is provided for in the Act
self.

The provision that is intended to
be passed today provides that the
Controller shall not be bound auto-
matically to grant a licence to a
foreign insurance company unless he
is satisfled with the points now indi-
cated in (2A). Previously he did
not have this power and the appli-
eant was entitled to get g licence
almost automatically, Bul now the
Controller will be entitled to go in-
to the facts and if he is not satisfied
hie will be pntitled to refuse registra-
tion.

Regarding the other question about
nationalisation, T do mnot know why.
from time to time this question is
raiseq unnecessarily. They forget
that gestera’ insurance is no* a thing
which  will automatically  bring
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money. That is, a good deal of risk
is involved in the general insurance
and if certain policies are not very
carefully taken, it may be that, in-
stead of profit, the company may be
a loser and may have to pay much
more than the premium that is earn-
ed. As you know, the Government
has now & number of insurance com-
panies which are entitled to do gene-
ral business; they came in along with
life insurance. Therefore, a certain
amount of general insurance is being
transacted by Government insurance
companies, Therefore, there is no
case why the Government should
think of nationalising the general in-
surance companies. After all, no
one would like to take all the risks
himself. Generally when a company
insures certain risks, it reinsures in
the other companies to minimise the
risk of a perticular transaction. If
there are a number of companies,
they generally enter into certain
arrangements whereby the risk  is
passed on to a number of companics
on certain percentage basis. There-
fore, I feel that the work is now Eo-
ing on in the right direction and that
the Government should not take into
its hands more than what they can
manage. If they do so. they will be
taking a risk which may not be justi=
fled and which will not be in the in-
terest of the country. Therefore, 1
support the Bill. 1 feel that the pro-
visions of the Bill are limited to &
particular point and we should con-
fine ourselves only to that.

Shri S. M. Banerjee (Kanpur):
After going through the Act, | fecl
that this amendment is necessary.
But is that the only remedy which
may settle this deep-rooted malady
of the general insurance companies?
You know why today every political
party and even progressive indivi-
duals—there are some in the ruling
Party also—are demanding nationali-
sation of meneral insurance: why
suddenly this demand has cropped ut
gnd has become a living slogan or
rather a national slogan in the coun-
try today. The same arguments were
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advanced when Government thought
of nationalising life insurance. ] re-
member what happened when those
who were opposed to nationaMsation
became the Directors of the nation-
alised industry. ‘What happened o
Life Insurance Corporation? It s
a matter which I do not want tc
discuss here; it is known to the en-
tire country,

5019

The nationalisation of general in-
surance is necessary for augmenting
the resources for our Plan. What
are the profits of the general insu-
rance companies today? 1 give you
the figures of 24 companies. [n 1964,
the pre-tax profit was Rs. 487 lakhs;
the profit after fax improved from
Rs. 162 lakhs in 1963 to Rs 272
lakhs in 1964 My hon. friend, Shri
Himatsingka, says that it is almost a
losing concern, rather a risky con-
cern, and that Government should
not have this adventure at this hour.
The same arguments were advanced
when Government thought of nation-
alising life insurance. After nation-
alisution life insurance, is it not
adding much to the resources of the

Five-Year Plans; is it not a fact
that even today the L.I.C. supports
with all sorts of finances? I think

that the financial support that we get
from the LIC. is the biggest.

There is not only the question of
finances or augmentation of our
financial resources for the Fourth
Five-Year Plan or Fifth Plan. These
concerns are being run by the big
business bosses We know the his-
tory of the Ruby Insurance and the
New Asiatic Insurance. If you read
even the summary of their audit re-

you have read that—then wyou
will find that the affairs there are
scandalous. Should we not nationa-
lise those concerns, It is high time
that we nationalised genera] Insu-
rance in the larger interests of the
nation, We may not earn more than
Rs. 4 to 5 crores a year, but it “I:
necessary because the condition
the employees working under those
insurance companies excites horror
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in me. There are no service condi-
ftions at all. This may not come

strictly within the purview of the
amendment, but the sense of the
House should be taken into account.
It is not 1, belonging to the Oppasi-
tion. who advocate nationalisation of
gencral insurance. It is my hon.
friends Shri D. C, Sharma and Shri
Bhagwat Jha Azad who want na-
tionalisation. So, there are seclions
in the ruling party also who have
fought the elections with their own
money, by getting moncy from the
common people, whn want to support
this demand for nationalisation and
not the interests of those who re-
present a particular business-house
or business-houses. [ am not altack-
ing any Member of this House, Shri
Himatsingka is more able than weak,
but I feel that he should not oppose
nationalisation. He says that his
fear is that if Government take over
these things then they would lose,
But 1 would submit that if in the in-

terests of the country, and for the
welfare of the country, we want
that general insurance should be

nationalised, so that the people may
benefit and the Plan may be bene-
fited, and last but not least, those
emplovees who are working under
the heels of these big  business-
houses may also heave a  sigh of
relief, then what is wrong with it?
1 feel that nationalisation of gene-
ral insurance should be done under
those circumstances. In fact, a
memorandum was submitted to the
Government of Indig by the general
insurance employees which revealed
that the profits were rising day by
day. They were not advancing their
own arguments, but they were quot-
ing the various papers run by the
capitalists like The Eastern Eronn-
mist, the Ecomomic Weekly, and the
report of some sample survey con-
ducted by a group of persons, Their
memorandum had revealed that the
profits were rising day by day. Yet,
my hon. friend Shri Himatsingka
says that it would be a risk to Goev-
ernment if they were to nationalise
both concerns This slogan which Is
coming from a quarter, this slogan
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which is coming today from a certain
section, and this bogey that nation-
alisation would mean inefficiency
and loss was raised at the time of
nationalisation of life insurance
alse. This was raised when we
started our own projects in the pub-
lic sector. The same bogey will be
raiscd when we demand nalionalisa-
tion of banks and nationalisation of
general insurance. But T would sub-
mit that if Government are really
moving towards socialism, then they
should take certain decisions boldly
and firmly in this regard and I am
sure that the entire country will
support them,

5021

With these words, 1 supporl the
Bil’, but 1 only wish that a  more
comprehensive legislation is brought
forward to control the general insu-
rance sector if we are not able to
nationalise it immediately.

ot wredtell (AAT) : weTer wEET,
# miadrg ITHAT N F1 gerArx AT
wten g 6 3a & v nAr garr
frdar wzw ¥ wepA fem mam

@ wAy IqEt ¥ AT E
wve af ¥ ) Af6T 77 2AAT WTTYEE
& fr o ot wier g fadas & aro
fdas w1 £ 1 w0 8, Frw af wfier
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w1 wrs ot wfer 3% § o 79 €7 3497
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g 5 g1 & art §, a7 ® @t § gmrdr
quHT agfi F1 Fraq w1 ara, w5
gepft WIT Aaa &t frarar w1 59
o 1 faae @ # v

‘TA-FTAT T TH A F4R A0 frey
et

art g1 oY oY@ w1 0F 7 s
=g 1 ag fagt &% Forery arar & gt
qg &1 g7 fra T B

A wqeR wuray AT E: = farga )
* (wpEe)”
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w7y § A T ATE K WA, wifs
o A wT o At s g

T FATH T wTETT & aut
gty graTat & T fawrw ¥ vy
wmr A & A 3RfT dAT @ o
ey & mye oo § o ogwrd
WY W &AW A T ag o g
e g & arr H or g
are & favame 421 gun @, wEAT ¥ AQ
T, wtfawn & amq ot afer =
foram & my fr 9w 7 F fAo
2, I e & fam & afer aasr
A YT F AN | FTFTATAFH A
THfA o F1 ¥ =@ wewr w9 feam g
fr v drm w1 T w7 fram
WAl A% ATNT AT ¥ qAA § IAE
T 7 A% o o 2 e owr T
T T § A1 3eE e
feed & 1 &1 o7 mw s & A
B & 1 WE W9 s ame a7
g feit v ®1 &, Afer o favam
u A AR H W w9 R A R
WHAT ¥, A1 IR WG T I g

12.38. hra,
[MR. Seeaxer in the Chair]

o7 & wafav sz g fr 3w & oexv
w1 3w & @ oft & oar Ay @
fs & g avr oY 27 A W@ T
WA S f 97 E aw W
Fearmoedt, &fwa Sorerw w@mT 77 3 a7
formrr forar & e 7 oftary & farwar v
& oAt & fawmw oy F, w ot
woeft ¥ favare ok §, ot o g
N wfer ofesam 6 feanft & of
Sty it w1 v @ 7w A R o
nfer oY wfus = # =1 € am
¥ o favamg w1 S @ oY AT
w @ &
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QT WY A W @ f
fely o amr & O3 AT AW a7 WA
fe w1 71 & ax faaq a7 8, a7
g g ¥ " uA fedt w1 ogear
At #1 ag oA g A g, dfew
gl #1 wser W A Afer #
T €9 19 ¥ favarw # veT & 0 RO
anma ¢ & fom o w7 & ot e
1 Tty fiear § Y SR ATATRY
T FT AT iaeT & G ot
wrET 39w & vy fedi swafay
A T AR gWTO ATETT T
arfe w7 w7 & =70 oA WY g
Tt 7= frs 75 o Fw A o W
FAGLT FT TATA AT A% 0T AW A o
af wfer d21 21 7% o W A afer
w1 aufy ®» &@ o gW q@TT ARA
73 T oaw

o weE & oA & g fadaw o
qHYA €O F WIT ATAAG 3T AT AT
wT AT §F 9T i w7 T
g fr sfrerft 51 wfer & Afew wfe
7 guy ¥9 wF7 #71 fagae o oF fs
s ® qfg A Ao

Shri A, N. Vidyalankar (Hoshiar-
pur): So far as the provisions of
this amending Bill are concerned, I
do not think that anyone can take
exception Lo thal Apparently, all
these provisions that have been made
in the amending Bill appear to be
gorrect and desirable. But 1 am
afraid that in actual implementa-
tion and in actua) practice, the dis-
cretionary powers may be used for
strengthening the monopolies of the
insurers. So far, the practice has
been, and we have seen this in the
various matters where licences have
to be issued for industries or where
discretionary powsre are to be exer-
cised that the officers generallv re-
main under the pressure of the

monopolists  Whether it be In insu-
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rance or in banking etc., generally
we find that the discretion is exer=
cised in their favour. Newcomu:is
are discouraged on some excuse or
the other, lere in the amendment,
various conditions are laid down for
fulfilment by the applicant. It is
stated in the statement of objects
and reasons that at present it is
mandatory on the part of the Contro-
ller of Insurance to grant a certifi-
cate of registration to an applicant
if the requirements as to registration
areg complied with. But now discre=-
tion is sought to be given to him to
examine several aspects. There
are  conditions laid downm, (a),
(b), (¢) and (d), and the Control-
ler has to sulisfy himself that these
conditions have been fulfilled.

These are general conditions. For
instance whether the interests of the
general public will be served if the
certificate of registration is granted.
If he does not want to grant a certi-
ficate to a new insurer just due to
the pressure or influence exerted by
the monopolists already in the field,
he will say that general public in-
terests will not be served by grant
of a certificate. 1 know ecertain in-
stances where licences to new  in-
dustries have been refused simply
because of pressure from the big in-
dustrialists, ~They are told, “You
have no capacity; your financial con-
dition is not satisfactory’, In this
connection, sp far as the big mono-
polists are concerncd, whether in
insurance or other business or in-
dustries, for instance, Birlas, Kha-
taus and others, their flnancia] con-
dition is such that it cannot be com-
pared with that of the newcomer in
the same  business. The newcom-
mers’ Capacity, to run business will
always be deficient in comparision
with that of the established family
firms.

I agree the intention of Covern-
ment is good But in the implementa-
tion, we fini that the discretion 1=
generally meused. It is  misused
under the 7 reessure and influence of
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big business. Therefore, 1 think

there is only ome way out, So long
as these monopolies continue,  s0
long as the power of the big busi-
ness and big finance continues to be
recognised, their influence will re-
main and their influence will always
be made to be felt on the officers
also. That is why we always plead-
ed that the key industries should
always remain in the hands of Gov-
ernment, They should be in the pub-
lic sector. There is a strong case for
nationalisation of general insurance.
All these measures being taken
would be useless or ineffective under
these circumstances. If you do not
give discretion to the officers, there
would be inefficiency and delay in
the disposal of applications, If you
give the discretion, that is misused,
and it will always be misused when
economic power remains in the hands
of a few wealthy elements. There-
fore, 1 think that the economic
power should remain with the Gov-
ernment and these monopolies should
be smashed. That is the only way
out. To that end, nationalisation of
genera! insurance is an  important
step. In that case, all these amend-
ments will not be required and the
difficulties we are at present facing
will be removed.

ot wrrEm WY W (AT
Fareme wEEw, T friaw & o dree
A g, R Im w ETA s
& gu w1 aamm gufm a7 f fF 9w
# wreren st B, afew oy wdy fafr
Tg ¥ fr @ WA ¥ rEe W #
foarfafr aff &Y wnft o

ur gaTt W ¥ o wa e gy
€ 2 Forer 3 arr=if st & o =T,
Famm &Afen o7 AEq i & o
forqeg &, 39 #1 ATHA W< wiE ITH
farg arr oF T AW QT wW BN qU §
fe @ 7 %7 = W ¥ T ofawe
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The Minister of Finance (Shri T.
T. Krishnamacharl): There asems
to have been only one hon. Member
who opposed the motion. The other
hon, Members spoke on what might
be called an ancillary matter.
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The present Bil] secks to empower
the Controller of insurance to regu-
late the applications whirh are re-
ceived for starting new poueral in-
surance companies, At the present
moment no such power exists. Power
is taken to empower the Controller
to say “no” in cases where he thinks
it is desirable, and a provision for
appeal to Government is  provided.
1 admit that the scope of the Bill is
extremely limited, but st the same
time, I would say that the scope of
the Bill is useful and desirable as a
step for the purpose of better regu-
lation of this part of insurance
which is not being done at the mo-
ment because of the fact that it is ai-
mnst mandatory so far as Govern-
ment is converned that they should
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permit people to form fresh com-
panies.
S0 far as the major question

which has agitated the minds of hon.
Members is concerned, ] would not
deny that there is a lot of fecling
in the country on this question of
nationalisation of gemeral insurance,
and hon. Members who spoke were
only voicing that feeling The matter
itself has gnot to be examined at
great length and in great detail. It
is not like life insurance where an
actuarial assessment would cover the
organisation adequately: also, the
very wide range of cover that it
introduces, the wvery wide scope of
accumulating assets that is there so
far as life insurance is concerned,
does not exist in this case. Reallv
this is something of a business with
a certain amount of risk. 1 can tal}
the hon, Members that in regard
to insurance against accidents, the
profits are practically negligible. Tt
is really a very risky thing, and
sometimes some of these companies
do not pay claims. about which we
get angry, no doubt, if we have an
accident.

Perhaps thers is 5 very good reason
for Government taking it over, be-
cause we insist on third party insu-
rance gt least. That part of it s all
right, bul you have to provide cover
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against accidents and pay for repairs
for replacement of motor vehicles
and the risk is considerably greater.
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Of course, there is the question of
marine insurance which has to  be
studied from different points of
view. There are foreign companies
operating in marine insurance, and
whether by nationalisation we  get
the foreign business or nol is n
matter which we have to think of.
It is obvious thal the counlry where
the shipment originates might insist
upon a insurance being made there,
or probably we will have 1o come
to some agreement with those count-
ries.

So, this is a matter which has to
be examined at great length, and T
think Government will continue the
examination and see what thev can
do in this matter, whether it should
be dealt with as a whole or sectoral-
ly.

1 quite agree, in fuct I do not mind
confessing thal my predilections are
towards the public sector. In fact,
when we nationalised life insurance,
1 fell we might have nationalised
the whole thing, lock, stock and
barel, but becausr of various other
factors I think the colleague who
did the nationalisation did not want
to touch this aspect of the business.
The matter might be looked into,
but this think ceriminly has risks it
is not a matter entirely of profits.

Shri Bhagwat Jha Asad: We are
proud that we have a very strong
and wise man to take that risk, You
are not taking it.

Shri T. T. Krishnamacharl: It
might not be g very profitable busi-
neas in certain sections,

Shri Warlor: The elaims, as far
as we know from the analysis of
Economic Times are generslly only
from 45 to 50 per cent.

Shri T T. Krishnamacharl: 1t is

true, but [ would like to mention
one thing to hon. Members if they
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will pardon me. Everybody wants
nationalisation, but once we nation-
alise an institution, that institution
comes under the largest amount of
criticism not only from Members of
Parliament, but also from commit-
tees. In fact, it is fair game for any-
body to attack the public sector.

Shri A. N Vidyalankar: That is a
healthy sign.

Shri T. T. Krishnamachari: I do
not know,
say it should not be fed, it should
not be allowed to grow, what is the
use of creating the child?

off tmFTE g (STOEET) 1
FATAATE &1 WG T 7L ¢ {6 g Arawy
| F qTE AT IW A gW W |
T wafer gt & arfe § g
A

Shri K. D. Malaviya (Bast1): When
you hand over a public sector orga-
nisation or a unit to people who
really do not believe in prosecuting
the public sector project, then the
trouble comes. I am sure the
Finance Minister will take steps by
which such institutions are handed
over to persons who have faith in
prosecuting the public sector.

Shri T. T. Krishnamachari: For
instance, we say that the public sec-
tor should not make & profit, it
should hand over everything to the
employce. Then, what is the use?
As a matter of fact, once we push
the private scctor out and take over,
we should also make a profit, After
all, Government does not always
live by taxation, it also lives by profits.
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1 can tell you that so far as | am
concerned, 1 am a person who be-
lieves in the public sector. 1 have
believed in it all along. In fact, I
have donc my little in contributing
towards that, not that T want any-
body to recognize it, but the point
really is this. This is natural. These
arc natural proclivities of human be-
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ings. 1 can tell you that the mo-
ment [ leave this place and sit on
the other side, my old days: come
back, 1 go to 1937, 1942 and 1956,
It is only after 1047 we staried res-
training ourselves. Before that we
just let ourselves go. That kind of
thing is there even in a person like
me who is old, who has perhaps got
to be very quiet, has to learn the
art of keeping quiet. It is very diffi-
cult to resist the temptation of pil-
lorying the Government or finding
fault with it. Dut that is neither
here nor there. My hon, friend Shri
Azad spoke about the Mahalanobis
Committee and [ can tell the hon.
Member that 1 had put no spoke in
the wheel of that Committee's re-
port. There seems to be such a lot
of intermecine trouble as to who is
to approve the report; the report
goes on; the draft goes on and a re-
draft comes because we have  got
such a lot of wisemen together and
wisemen are not able to agree, I
hope ultimately something will come
out of it and I do hope it will be
soon. But I am not against the re-
port nor am I afraid of what the re-
port is going to be. [ have been
following it. Drafts come: somebody
says, no; somebody else gives a draft
and then somebody else is away
somewhere else; it is something like
what you may call the gooseberry; it
is all right once you put it in =«
bag: the moment you put it out, it
goes on and it is dificult to collect
it again. Anyway, it is not germane
to this issue. May 1 say that T apo-
logise to the House for troubling it
with guch a simple matter. But T
do think that even if ou want to
nationalise insurance some such
power is absolutely necessary and T
hope the House will pass the Bill

1% hrs,
Mr. Deputy-Speaker: The ques-
tion is:

“That the Bill further %o
amend the Insurance Act 1038,
be taken into consideration.”

The motion was adopted.
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_Hr, Deputy-Speaker: The question
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s

“That Clauses 2 and 3 . stand
part of the Bill."

The motion was adopled.
Clauses 2 and 3 were added to the
Clawse 1, the Enacting Formula and
the Title were added to the Dill.

Shri T. T. Krishnamacharl: Sir, I
move:

“That the Bill be passed.”
Mr. Deputy-Speaker: The ques-
tion is:
“That the Bill be passed.”
The motion was odopted.

13.62 hrs.

*DEMANDS FOR EXCESS GRANTS
(KERALA), 1861-62
AND

DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1965-66

Demanp No. IX—Heans or States,
MINISTERS AND HEADQUAHTERS STAFF

Mr, Deputy-Speaker: Mation mov=
ed: *
“That 3 sum of Rs 127,752

be granted to the Prusident out
of the Consolidated Fund of the
State of Kerala to make good an
excess on the grant in respect of
‘Heads of States, Ministers and
Headquarters staff” for the year

ended the 31st day of March,
1962 "
Demanp No.  XIII—ADMINISTRATION
or JUSTICE

Mr. Deputy-Speaker: Motion mov=
ed,

“That a sum of HRs 53530
be granted to the President out
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of the Consolidated Fund of the
State of Keralg to make good an
excess on the grant in respect of
‘Administration of Justice' for the
year ended the 31st day of March,
1962

Demano No. XV—Porick

Mr, Deputy-Speaker:
ed:

Motion mov-

“That a sum of Rs. 253,053
be granted to the President out
of the Consolidated Fund of the
State of Keralg to make good an
excess on the grant in respect of
‘Police’ for the year ended the
3ist day of March, 1962"

Demanp No. XXIII—Pusiic Hearm
ENCINTERING

Mr. Deputy-Speaker: Motion mov-

ed:

“That a sum of Rs. 31,84,725
be granted to the President out
of the Consolidated Fund of the
State of Kerala 10 make good an
excess on the grant in respect of
‘Public Health Engineering' for
the year ended the 3ist day of
March, 1862

Demanp No. XXXITI—Communrry
DeveLopMENT ProJecTs, NATIONAL
ExtenstoNn Service, Locar Devevor-
MENT Works aND Extension Cen-
™ES

Mr. Deputy-Speaker: Motion mov-

“That a sum of Rs. 9,03,046
be granted to the President out
of the Consolidated Fund of the
State of Kerala to make good an
excess on the grant in respect of
‘Community Development Projects,
National Extension Service, Locat
Developmenty Works and  Exten-
sion Centre’ for the year ended
the 3lst day of March, 1962."

*Moved with the

recommendation of the President.



